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with Ther husband in that accommodation, she is entitled
te draw HEA. In view of this position, the 0A has 1o
merit and is liable to be dismissed.

4, Heard the learned counsel for the rival contesting

AY

parties and perused the recovds.

5. During the course of the arguments, the learned
counsel for the applicant has stated that the applicant
has already given information about the allotment of
company accommodation by BHEL and despite that
respondents continued to pay her HRA., According to him,
io show cause notice has been given to the applicant and
she has not been afforded an cpportunity to explain hsr

- kNP o SR Y i I I S e [ S
Case DEi1ore tne respilndaeiivs. Rc:yuuucﬂu

own started making recoveries from the salary of the
applicant excess payment of HRA. He also
gsubmitted that once the amocunt of HRA has bsen wrongly
paid to fhe applicant; it cannot be rascovered from her.
Iin support of this, the learned counsel has relied upon
the Judgement of the Supreme Court in the case of Sham
Babu Verma Vs. UOI 19%4(2) SCC 521.

G. On  the other hand, the learned counsel for the
respondents has stated that there was audit objection
with regard to payment of HRA toc the applicant as she
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stana vacated. No costs.
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